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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 144 OF 2019

IN THE MATTER OF: |
Arvind Baniyal. . Applicant
Versus
State of Uttarakhand. ... Respondent
T A STATUS REPORT BY WAY OF AFFIDAVIT BY - ... SECRETARY,
“““ TATE OF UTTARAKHAND, ON BEHALF OF STATE OF

TTARAKHAND IN COMPLIANCE OF DIRECTIONS PASSED BY
i Neg‘.' ‘:"I\HIS HON'BLE TRIBUNAL IN THE ABOVEMENTIONED MATTER

[, VINOD KUMAR SUMAN S/o Shri RAJ NARAYAN aged about
52 years, presently posted as Secretary, Department of Urban, Gowt. of
Uttarakhand, Dehradun, Uttarakhand , do hereby solemnly affirm on

-oath and state as under:

1. That in my abovementioned official capacity, | am acquainted with
the facts and circumstances of the present matter, and | am fully
competent to file present Report by way of Affidavit on behalf of State
of Uttarakhand.

2. That the abovementioned matter had been filed by the applicant
regarding the environment issue in Kotdwar, District Pauri Gérhwal, \
Uttarakhand. This Hon’ble Tribunal vide its order dated 9.3.2021 was
pleased to pass various directions to Respondent-State of
Uttarakhand.

. That in compliance of abovementioned order dated 9.3.2021, a
report by way of Affidavit on behalf of State of Uttarakhand was
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submitted in this Hon’ble Tribunal, and thereafter, the matter was
listed on 16.04.2021. This Hon’ble Tribunal vide its order dated
16.4.2021 was pleased to pass various directions to Respondent-
State of Uttarakhand.

4. That in compliance of abovementioned directions passed by this
Hon’ble Tribunal vide dated 16.4.2021, the State of Uttarakhand
submitted Status Report by way of Affidavit on 4" August, 2021 and
the same was uploaded on the website of this Hon’ble Tribunal on
4 August, 2021. After the 4t August, 2021 and till 4t October, 2021,
the State of Uttarakhand took following further steps in the matter

and the same are follows:-

Srl. | Subject Compliance/ Status Report, Nagar Nigam,
Kotdwar (Pauri)

1. | Legacy Waste: e DPR prepared and approved by State

The issue for
Government.

consideration is . :
! ¢ Financial arrangement of Rs. 1.00 Cr

the remedial action
approx. has been made.

against aste
g W e RFP/ Tender issued and work order

disposal dump | .

issued.
yards illegally set _ - .
e For Bio Remediation machines, have
up on the bank of

River Khoh at
Village Ratanpur,

arrived at site and installation will be
completed within 2 days i.e. upto 8-10-
i 02021 and work will be completed within
Kashirampur, B
_ 2 months positively.
Gadighat and near

Sports  Stadium,

DA
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Kotdwar in | Detailed Progress for Removal of

Uttarakhand where | Legacy Waste in Kotdwar:

garbage was being | 1-  That the total quantity of legacy

burnt and river| waste is 20533.57 Cu.m, {ill date total

waterwas polluted. | 4500.cum  (21.91%) has been
processed & removed but due to small
capacity and heavy rain the progress
was slow.

2- As per the direction of Hon’ble NGT
and considering the Environmental
Issue, immediately One Tromme! and
Bio Remediation machine installed at
the legacy waste site with total capacity
of 90 MTPD(MTPD- Metric Ton Per
Day).

3-That Refuse Derived Fuel (for short
“RDF”) separated from the legacy waste
is being sent to East Delhi Waste
Processing Company Ltd, Delhi.

4-That the Nagar Nigam, Kotdwar and
Urban  Development Department,
Uttarakhand is exploring all the
available options to “Bio Remediate” the
Legacy Waste at Kotdwar at the
earliest.

5-That in reply of DO Letter No.
15/16/2020-SBM-1, Dt 8-2-2021 of Addl

RLCE

Advocate 1 .
Dehradun District 2
\.Ql:-i;.No 19(01)2002 -
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Mission Director, SBM(Urban), Ministry
of Housing & Urban Development,
Government of India, a detailed
proposal for Bio Remediation of Legacy
Waste of 7 towns including Kotdwar,
Letter No. 4221/ 743/ SBM/ SWM/ Lee
We/ 2019-20, Dt 23-2-2021, total
costing Rs. 126.53 Crincluding Rs. 1.46
Cr. of Nagar Nigam, Kotdwar, has been
submitted.

6-That DPR has been approved by
Government of India & only 0.38% of
total cost has been aliotted to
Government of Uttarakhand on 15-06-
2021.

7-That considering the importance of the
issue of Legacy Waste “Treatment and
Disposal”, permission from State
Government has been granted vide GO
No. 926/ IV(3)/2021-12(158WM)/ 20
T.C., Dt: 15-6-2021, and accordingly
directions have been issued to Nagar
Nigam, Kotdwar vide Latter No. 747/
765/ SBM/ NGT/ 8840of 2019/ 2019-
2020, Dt: 12-7-2021.
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8-That in compliance of above RFP/
Tender was floated on 30-6-2021 and
“Technical and Financial Bid” opened
on 17-7-2021. Letter of Award issued on
19-7-2021 to the successful bidder.
Completion of “Treatment and Disposal
of Legacy Waste” is targeted and

expected within 6 months.

9. That the work order has been issued
on dt.27.07.2021 to successful bidder
i.e., M/IS ECO STAN INFRA PVT.LTD &
accordingly agreement has been done
between Nagar Nigam, Kotdwar & M/S
ECO STAN INFRA PVT LTD.

10- That currently Trommel Machine is |

being installed on site & work will be
initiated by 10.10.2021 as full set of
machines have arrived on the site. As
per agreement remediation of waste wiii
be completed in 04 Months.

11- That every effort is being done to
complete the work of Bio Remediatioh
within next two months. The
photographs of steps taken of installed
machines is annexed heretoc and marked
as ANNEXURE-1.
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To Stop Burning of Old Waste:
1- A separate water pressure pipe

line of 1 inch and two water tanks of
5000 liters each has been installed
to void burning of waste. As per
Letter Dt 1-4-2021 of Nagar Nigam,
Kotdwar.

Status/
compliance of
Solid Waste
Management
Rules 2016

Compliance of Solid Waste

Management Rules 2016;
1- In Kotdwar out of 40 wards, door to

door collection is being done in all 40
wards.

(Compiiance 100%)

2- In all 40 wards source segregation has
been started.

(Compliance 100%)

3-Organic waste is being processed and
converted into Compost using 20
Nadep Pits and Plastic Waste and other
recyclables are being compressed using
“Plastic Compactor” and by selling
recyclables Rs. 0.79 Lacs revenue is
generated.

4- For ensuring proper movement of SWM
related vehicles/ tracking the vehicles,
recently 17 GPS have been installed
on vehicles.
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5- Total 21 vehicles are being deployed by
Nagar Nigam, Kotdwar for ensuring
100% Door to door collection/
transportation and segregation at

source.

6- ldentification and procurement of

Processing and Disposal site. |
(Compliance 100%)
That in Kanchan Puri Haldukhata, forest
land of area 0.998 Hc, in principle
approval by Forest Dept, Government of
India has been grantéd vide letter No.
8B/ UCP/ 09/ 160/ 2020/ FC/ 2576, Dt
31-3-2021.

7- That for final transfer of above land ,
CS, Government of Uttarakhand vide
letter dated 1315/Ni0S0-Mu-S0/2021-
O.A 144/2019 has been issued to
Additional Chief Secretary, Forest &
Environment.

8- Approval to pay Rs. 81.20 Lakhs from

-ULB fund to Forest department for
transfer of land in non-commercial use
has been issued by Government of
Uttarakhand to Nagar Nigam Kotdwar
vide letter No. 970/IV(3)/2021-

o,
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12(15SWM)/20 TC!L Dt.15.09.2021. A

photocopy of the said letter is annexed

hereto and marked as ANNEXURE-2.
9- That the Construction & Demolition

Waste is being collected & transported
in separate vehicles.

Status _of Integrated SWM DPR

approval and disbursement of funds:

1- DPR of Rs. 13.62 Cr prepared and
approved by State Government on 29-
10-2020.

2- That the above DPR was sent to Govt

 of india on 23-11-2020 for approval and

financial assistance of Rs. 4.72 Cr as
Central Share.

3- Rs.4.72Cr. (34.48% VGF) has been
allotted by Government of india on 15-
06-2021 for the SWM proposed plant at
NN Kotdwar. State Government is in
process of disbursement of funds for
execution of SWM project.

4- That forest- land has been in principal
approved on 31-3-2021, therefore now
as per the statutory provision, for
“Environmental Clearance” of the

project, tendering process has been

s —
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completed on 14-07-2021. Work order
has been issued on dt. 27.07.2021 for
Environment  impact  Assessment
process and accordingly implementation
of “Processing and Disposal Plant” shall
be initiated after approval of EIA, EC &
CTE.

1. 5- It will take about further 9 months
to complete the installation of all
machines and selection of operator
for starting of planned operation of
plant.

5. That it is respectfully submitted that the present Status Report may
be freated as part of the Status Report submitted on 4 August, 2021
which was uploaded on the website of this Hon'ble Tribunal on 4%
August, 2021, as the abovementioned Status Report dated 4t
August, 2021 was éubmitted with regard to the steps taken by the
State of Uttarakhand till 4% August, 2021 and the present" Status
Report is submitted with regard to steps taken after 4" August, 2021

and till 4" October, 2021, and are related to same issue

6. It is further submitted that that present Status Report may also be

treated as the same with regard to present matter i.e. O.A. No.144 of
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2019 —Arvind Baniyal —Vs- State of Uttarakhand as well as E.A.
No.22 of 2020 in O.A. No.884 of 2019-Manoj Negi Vs. State of

Uttarakhand) as both- the matters are related to Kotdwar,

Uttarakhand.

7. That the present Status Report by way of Affidavit in compliance of
direction passed by this Hon’ble Tribunal is being filed on behalf of
State of Uttarakhand for kind perusal of this Hon’ble Tribunal.

8. In view of the facts and circumstances as expiained hereinabove
sincere efforts are taken by the State of Uttarakhand in compliance
of the directions passed by this Hon'ble Tribunal, the same may
kindly be accepted by this Hon’ble Tribunal and the deponent hereby

undertakes to comply with every direction passed by this Hon’ble
Tribunal.

2,56 122

5  DEPONENT

VERIFICATION
|, the deponent above named do hereby verify and say that the

contents of my above report by way of affidavit are true and correct to
my knowledge based on record, no part of it is false and nothing material
has been concealed there from. The legal submissions are further true

as per legal advice received and believed to be true and correct.

Verified by me atw, Uttarakhand on this 4yl, day of

October, 2021.
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DEPONENT

Filed through:
N34

[RAHUL VERMA]
Additional Advocate General for State of Uttarakhand

/Respondent

137, Tower No.10, Supreme Enclave,
Mayur Vihar Phase-I, Dethi-110091
Mobile No. 9717706032

Email- advrahulverma3999@gmail.com

This affidavit is sworn before mn.sh;'
Shri..'.\;i.mﬁs..tiﬁ.k.kn@{. e n
WhD Is 'dentIﬂEd by Shﬂ Syrenrgsadqquans

at Dehradun en ’Lq.'}
avel)

Advacate & Notary, Dehradu
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